File No. 1-95/Std/Misc/SP (L & C/A)/FSSAI-2015(pt1)
- Food Safety and Standards Authority of India
(A Statutory Authority established under the Food Safety and Standards Act, 2006)
Regulatory Compliance Division
FDA Bhawan, Kotla Road, New Delhi - 110002

Dated, the,?“ﬁan, 2018
Subject: Declaration of “CINNAMON” - reg.

Sir/Madam,

It has been reported that FSOs are issuing notices to FBOs for non declaration of

“CINNAMON" on many products such as Upma mixes/Masala Oats/Masala Poha/Masala
Noodles etc. wherein Cinnamon is one of the ingredients.

Z. It may be noted that declaration of Cinnamon is regulated by regulation 2.4.4(11) of FSS
(Packaging and Labelling) Regulations, 2011 which provides that:-

Every Package containing “CINNAMON” shall bear the following label

CINNAMON (DALCHINI)

This declaration of Cinnamon (Dalchini) is applicable to a “package” containing Cinnamon as a
single ingredient.

3 In view of the above, it is clarified that there is no need to declare “CINNAMON”
separately on all packages of food containing CINNAMON as compound or as ingredient as the
same will be declared in the list of ingredients, It shall be declared only on those packages which
contain Cinnamon as the only ingredient.

Yours faithfully,

(G%

Director (Regulatory Compliance)
To

1. Commissioner of Food Safety of all States/UTs
2. All Central Licensing Authority, FSSAI



